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shall see to it that the relationship between
the two is very close. Ido not think that it
would be right to say that three is any danger
to the company if it is operated and managed
by Bokaro Steels, because we except that the
management of all our public sector organisa-
tions will do their best they can to run these
organisations efficiently.

Shri Damodar Pandey had raised the
guestion of a bridge across the Damodar river.
We arc looking into it. We know that there
is need for building a bridge acrom the
Damodar which will improve communications
between Bokaro on the one side and the Aslan
Refractories on the other. I think that this
will also help to open up the area north of
the Damodar which is today illserved. The
Government of Bihar have also promised their
full cooperation in the matter. Now that we
have taken over the Asian Refractories, surely
we shall have to pay attention to this question
of a pioper transport comnection between
Bokaro on the one hand and the Asian Refra-
ctories on the other.

SHRI DAMODAR PANDEY : What
about the wage pattern ? I think the same
wage pattern will follow as in Bokaro.

SHRI S. MOHAN KUMARAMANGA-
LAM : I do not think that I am really in a
position to make any commitment with regard
to the level of wages, except to say that undo-
ubtedly, fair and proper wages will be paid.

MR, SPEAKER : The question is:

“That the Bill to provide for the
acquisition of the undertaking of the Aslan
Refractories Limited for the purpose of
sugmenting supplies of refractories to
meet the emential requirements of the
iron and stoel industry be taken into con-
sideration™.

Tihe motion wes odepied.
MR, SPEAKER : The question i ;

“That Clamses 2 to 11, Clawe 1, the
Enacting Ferowla, the Preamble and the
‘Thtie stand part of the Bill",

Thhe wwtion wics adopied,
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Clausss 2 to 11, Classe I, the Enacting Formuls,
the Preamble and the Title 1oere added 1o the Bl

SHRI 8. MOHAN KUMARAMAGNA-
LAM : I beg to move :

“That the Bill be passed”.
MR. SPEAKER : The question is :
“That the Bill be pawed.”

The motion tas adopied.

IL10 hrs.

COKING COAL MINES (EMERGENCY
PROVISIONS) BILL

MR. SPEAKER : We will take up the
Coking Coal Mines (Emergency Provisions)
Bill. Originally two hours were allotted for it
when the House was sitting the whole day.
Now the time is reduced to half. We will try
to finish with this within lesser time.

SOME HON. MEMBERS : It ix a very
important Bill.

MR. SPEAKER : Of course. I do not
deny it.

THE MINISTER OF STEEL AND MINRES
(SHRIS. MOHAN KUMARAMANGALAM):
How much time do I have to move the motion
for consideration P

MR. SPEAKER : As much as he thinks
very essential,

SHRI PILOO MODY (Godfirs) : Give
him ten minutes, )

SHRI 8. MOHAN KUMARAMANGA~
LAM : Shei Mody is not yet the Speaker,

SHRI PILOO MODY : 1may get your
job,

SHRI 5. MOHAN KUMARAMANGA.
TAM  Quer ooy dendbody,



I beg to move® 3

“That the Bill to provide for the
taking over, in the public interest, of the
management of coking coal mines and
coke oven plants, pending nationali
of such mines and plants, be taken in
consideration".

|

This is most significant picce of legisition
before this House this session other than the
Comstitution Amendment Bills, In bringing it
forward, Government are implementing the

assure hon. members that we are looking
mto the matter as to what is the best way
and a decision will be taken as to what
is the best method before the next session
comes”,

by the reserves of semi-and weskly-coking
coals in the manufacture of coke.

The structure of the coking coal mining
industry, cspecially of the prime coking coal
mining industry, in the couutry is very une
satisfactory, Nearly 200 of the coking coal
mines are located in the Jharia coal fields
where 40 per cent of the prime coking coal
mines produce less than 200 tonnes per day,
54 per cent produce less than 400 tonnes per
day, 81 per cent produce less than 1,000
tonnes per day and only 9 per cent produce
more than 1,000 tonnes per day, but less than
2,000 tonnes per day. The economics of large
scale can only be achieved if the mining unit
produces a minimum of 3,000 tonnes to 4,000
tonnes of coking coal per day. It would thus
be seen that the industry as it exists today is
highly fragmented.

In these circumstances, it has been obviows
to Government for quite some time that State
intervention was absolutely vital. This is no
new discovery suddenly made by us. As far
back as 1937, the Coal Mining Committes
appointed by the foreign Government of the
day had recommended the step of nationsli-
sation in these words :

“The wvarious facts and difficulties
outlined above admit of only one solution,
namely, state acquisition of mines and
minerals. This should comprise the Jharia
and Raniganj fields in the first instance.
These two are the most important fields
and contain the best coals in India and
the problems to be faced there are acute.

dificulties n covme
of time."
Even Englishmen of those dsys who had
foresight ackaowlsdged the defects fu the
working of the Jharia Selds
Sir Cyril Fox, Directar of the
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“The subject of the coking coal in
India has received a great deal of atten-
tion on papers, and the scriousncss of the
situation has been brought forward from
time to time. There is no doubt at all
that the main store-house of India’s coking
coal is the Jharia coalfield, and under
whatever pretexts reserves are assumed
in other fields, it is certain that those
reserves are unattractive to our iron-
masters unless mixed with an appreciable
proportion of Jharia stock. Thus, the
fundamental importance of the Jharia
reserves is evident, and yet, by the methods
now in vogue, for every ton of Jharia coal
despatched from the mines at least another
ton has to be sacrificed in working. When
we add to these considerations the preva-
lence of underground fires, the certainties
of subsidences and the lkehhood of
heavier pumping charges on the arrval of
the monsoon, it is clear that the situation
is serious.”

The 1937 Committee was followed by the
Indian Coal-fields Committee of 1946, and
this was followed by the working Committee
on the Coal Industry of 1951, and again by
the Balwantrai Committer of 1956, All these
committees consistently acknowledged and
admitted the fact that the Jharia coalfields
are in a very difficult position and immediately
stcps must be taken if not to nationalise at
least to amalgamate these amall coal mines
and bring them together 3o as to be able to
take advantage (a) of economies of scale and
{b) of wcientiic and rational methods of

i

The Balwantrai Committee particularly
produced schemes by which we would be able
"o ensure what is called voluntary amalgama-
tion of the smaller coalmines, the viable units
of which could produce something like 6,000
tonnes of coking coal a month. Unfortunately,
all the stepe that have been taken over these
wyears were of no value ; they took us nowhere
at all. Ultinaately, it became obvious that
we must go forward to nationalise the coking
coalmines, If anything, we have delayed this
far too long.

last semion of Parliament where I had made
this promise to hon. Members, & scare wm
created in the coalficlds of Bengal and Bibar
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about impending nationalisation and a number
of mincowners started indulging in activities
bound to result in serious damage to the
mines. Valuable equipment, vehicles, puraps,
etc. were sought to be removed and disposed
of and cash balances withdrawn, Bills for
supplies of coal were discounted. So it became
imperative for the Government to intervene
urgently and that is why the ordinance taking
over the management of 214 coking coalmines
was brought into effect from October 17, 1971,

At the time when the possession of these
mines was taken over, it also came to light
that some of the mincowners had made
arrangements to separate the ownership and
management of their coke oven plants from
coking coalmines. Unfortunately, the ordi-
nance did not cover this. And we have made
up for this in the Bill and taken power under
the Bill to take over these coke oven plants
which are right in the middle of the coking
coal munes. Some of the coke oven plants
which continued inside the companies which
were running as coking coal mines have
come into our hands but those which are

will now be taken over after this
Bill has been passed by Parhament.

SHRI K. D, MALAVIYA (Domariaganj) ;
They are almost inseparable.

SHRI S, MOHAN KUMARAMANGA-
LAM : Yes. But they managed to separate
them legally. I am not taking of any other
scparation. That is why we are now taking
power to take them over also.

The management of the cocking coalmines
for the present is being carrded on by the
Custodians under the control and supervision
of *the Custodian-General. The Custodian-
General who has been appointed by the
Government is Mr. K. 8. R. Chari, the
Chief Technical Adviser to tht ! Department
of Mines, acknowledgedlyeone of the leading
mining engineers in our country, It has been
considered neoemary to form s Government
company to take over the managements of these
mines, when it is brought into existence
wery soon, sud provision has been made in
this Bill for seiting up such a company,

1 should like onoe more in conclusisa-—
because thare is ot very much more I can sey
while jotroduging the Bili—to eprphadise that
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the nationalisation of the coking coal mines
has been proposed basically and fundamen-
tally with a view to augment the supply of
coking coal to mect the growing requirements
of the iron and steel industry. Figures go
like this. The present coking coal produc-
tion capacily in the country—not production
but production capacity—is 24.6 million
tonney—5.2 million tonnes in the public
sector and 19.1 million tonnes in the then pri-
vate sector and now under the management,as
a result of the Ordinance, of the public sector,
The actual production of coking coal during
the year 1970.71 was 17.5 million tonnes.
The present steel production capacity is 9
million tonnes and it is likely to go up to 12
million by 1973-74, that is, the end
of the Fourth Plan for which thirty million
tonnes of coking coal would be required.
From 17 we would have to up to 30, Thus
within the next three years we shall be faced
with a2 shortage of coking coal production
capacity, As matters stand, supply of cock-
ing coal to this vital industry cannot be en-
sured with the present state of development
and the outlook of the owners of the various
properties. For the development of a mine
there is always a long gestation period. For
a medium mine of 1000 feet depth the gesta~
tion period is about five to tix years whereas
in the casc of deep mines of 2,000 feet depth
the gestation period is of the order of about
10 to 15 years. For the development of such
mines for which advance action is necessary
it is essentinl to amess in detail the resources
of variows leascholds, geological disturbances
and demarcate viable units vis-a-vis capital
investment. As must of the leascholds are
mall with a groms reserve of about 6 to 8
million tonnes per leaschold with a few excep-
tions, even if the owner wants to develop he
cannot just develop it because of inadequate
reserves and lack of finance. There is a very
big job in front, of the cocking coal organi-
sation and it will have to treble or quadruple
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ed in the course of reconstruction of the
mines. This is not a small job at all.

We have got a great deal to learn from
other countries also. I think particularly
from the Polish coal mines. After the second
world war there was a great demand for coal
in Eastern Europe, in Poland, there were a
large number of thick seams but with limited
areas, small mines just as in Jharia today.
What they did in Poland after nationalisation
immediately after the war was to delinate
viable units. From a meagre 46 million ton-
nes they have gone up to 135 million tonnes
a ycar with probably the most advanced coal
mining methods known in the world. France
and Poland are leading in coal mining
techniques.

Hon. Members will, I am sure, be happy
to know that the Poles are coming forward
to help us, The polish experts are likely to
come here to assist as in restructuring both
the underground and overground, the entire
Jharia area,

But I should also like to warn the House
and I am sure the House will appreciate this.
It is not going to be an easy job at all. I do
not think it to be an exaggeration to say
that if anybody prevented earlier the nationa-
lisation of the coking coal mines....

Member’s Business at 11,30 ; there are only
five minutes left.

SHRI §. MOHAN KUMARAMANGA-
LAM : Ishall finish by that time. We had
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affairs .is uthered in for the workers in this
arca, But for this we shall nced a first class
management, the best mining engineers and
good managers also in our country. We are
determined to see that we shall have the
best management, that we recruit the best
mining engineers in our country regardles
of what part of the country they come from,
in order to shoulder this Herculean task.

1127 bes,
[Mz. DeruTY SPRAKER 01 the Chasr]

I would like to mention also to hon.
Members that we are doing well so far as
production is concerned. The production in

Sepmmbcr 1971, the last pre-nationalisation
month I may call it, was 1,009,000 tonnes. In
October, 1971, which was a fifty-fifty month

because we took over om 17th October, it
was 1,018,000 tonnes—9,000 tonnes more.
In November, 1971, it was 1,060,000 tonnes.
Therefore, production has increased, and
we have not gone backwards, though you
will find many newspapers writing that every-
thing is going to picces m the coking coal
mines because they share the philosophy of
some hon. Members on the other side who
look at things through coloured spectacles. 1
would like to assure hon, Members that the
mines are doing well and will do well in the
future.

I would only say finally that we have
provided in the Bill for compensation to be
paid for the management. There has been
some criticlm of this, and I can appreciate
the criticism also, but as the law stands to-
day, we have to pay some compensation for
the management. That is the advice that has
been given to us by the Ministry of Law, and
T think that it is not pomible for us in terms
of article 31 as it stands today, even after
the amendment, to avoid paying some com-
pemation. We have done so on the basis of
owking an claborate calculation which I
think i quite remonable, but very soon we
shall be taking over the mines themecives and
coming before this House with a Bill for
Taticonlimiion.

1 tommend this mesnme W the Hous
ﬂwwmﬂm

1128 hre.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

EIGHTH REPORT

SHRI SANT BUX SINGH (Fatchpur) : I
beg to move :

“That this House do agree with the
Eighth Report of the Committee on Pri-
vate Members’ Bills and Resolutions prese-
nted to the House on the 8th December,
1971,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House do agree with the
Eighth Report of the Commuttee on Pri-
vate Members' Bills and Resolutions prese-
nted to the Housc on the 8th December,
1971.”

The motion was adopled.

SHRI H. N. MUKER JEE (Calcutta-North
«East) : It seems from the allocation of time
that Shri Bibhuti Mishra's Resolution would
nearly swallow the entire time. But normally
the Resolution that follows is permitted to be
moved in half a minute or less. 5o, may I
have some assurance from you that I will be
allowed to move my Resolution ?

RESOLUTION Re. RISE & FRICES
OF ESSENTIAL QOMMODITERS-Cowid.
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